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been tentatively provided tor durilli 
tile year 11188-87. 

Primary Eclncatloa for Scbednl .. 
TrIbee III 0rIIIsa 

54!1'1. Sbrlmatl Akk_ Devl: 
Sbri Kamaeban .... a Vlaka: 
Sbri II&ttaa Lal: 
Sbrl DbaJeohwar Meeaa: 

Will the Minis!"r of PI~ IUIII 
Social Welfare be pleased to state: 

(a) whether any scheme fOr the 
sprea<t of primary education amon/l 
tile Scheduled Tribes in the back-
ward ar""" has been sent to the Cen-
tral Government by the Tribal and 
Rural Welfare Department of the 
Government of Orissa during 1965-66 
and for execution of the scheme un~ 
der the central sector with 100 per 
cent grants-In-aid; and 

{b l if so. the reaction of Govern-
mMlt thereto? 

The Deputy MiDI".r ID the Depart-
ment of Sodal Welfare (Smt. Cban-
drasekbar): (a) Yes; Sir. 

Ib l The scheme has been approv-
ed. The Government of Orillll!Ja has 
been told that the scheme may be 
implemented durin!: 1966-67 and ac-
commodated in the State Plan .and 
the expenditure thereon met from 
within the outlay approved for 1966-
~ for State Plan schemes for the 
Welfare of Backward Classes. 

hature I"lm. Depletllll' Adl........ Lite 
fill on.. 

HBI. Sbrimatl Akkamma Da ... i: 
Shri B.amwbeMra UIaIul: 
Shri Ba&&an 1.aI: 
Shri Dbnleshwar Meeaa: 

Will the Minister of PlaJmiJIa' aDd 
Social Welfare be pleased to state: 

(a) whether the Tribal and Rural 
Welfare Department of the Govmn-
ment of Orisoa bad forwarded any 
""heme to the Central Government 
for preparation of feature /lIma deplct-
inc Adivasi life of Oriua Slate. dur-
inc 1965-88; and 

(b) if 10. what was the reaction of 
the Central Government thereto? 

The Deputy Mln1ster iD the De ....... 
IIUIJIt or SoCIial Weu.re (Sat. ChaD-
drueklulrl: (a) Yes. Sir. 

(b) Some material in connection 
with the proposed feature film hu 
been called ror from ahe Govern-
ment or OrIssa. "" soon as it ill re-
ceived. the proposal or the State 
Government will be examined.. 

TuU.orin Thermal Plant 

5f.99. Sbri Mutbiab: Will tho Minia-
ler or IrrllatioD IUId Power b. ple .. -
cd to rerer to the reply given to Un-
,tarro::d Question No. 3485 on th~ 7th 
A,pril, 1966 and state: 

(a) whether the Technical Com-
mittee .. t up by the Advioory Com· 
mittee on Irrigation and Power Pro-
jects hao considered and approvP<! the 
Project Report on the 100 MW Tuti-
corln Thermal Plant; and 

(bl wheth"r the Central Govern-
ment propooe to implement the 
scheme in the Fourth Plan? 

Tbr MIDJster of IrrlpUon au4 
Power (8hr! FakhnuldlD Ahm ... ): 
(n) and (bl. The proposal i. still un-
der examination by the Committfoe. 
The question of implementation or 
the project will be COI1\;d<rcd .~ 
the examination is completed, and a 
decision on the scheme Is taken. 

LJ.C. J>e<oree acatut 8hr1 ltam !tau... 
Gtap&a 

5500. Shri liar! VIHD.. Kamatll: 
Will the Minister or FI_r be 
pleasP<! to state: 

(a) whether it is a fact th:.t a 
decree of rupees seventeen IHkh~ or 
thereabout obtained by the Lite In-
surance Corporation against Shrl 
R. R. Gupta or Kanpur. former Mem-
ber of the House. has been e"eruted 
and the full amount reali2ed; and 

(b) if not. the p .... nt posiiOon? 




